Attack and
kidnapping by hostile
Nagas (C.A.)
[Shri Lal Bahadur Shastri]

Nagas have been going to  Pakistan
and taking training there.

310§

Shri Hem Barua: How did the Chief
Minister of Assam contradict it?

Shri Lal Bahadur Shastri: 1 am not
sure whether he is correctly reported.
Anyhow, we will find it out from him.

Shri S. M. Banerjee: 1In reply to
Shri Hem Barua's question the hon.
Prime Minister stated that Brigadier
Sen was not sent. I would like to
know whether it is a fact that Briga-
dier Sen was given a different assign-
ment in London but its actua)] pur-
pose was to contact Phizo? Did he
tlo to London or not?

Shrl Lal Bahadur Shastri: He had
no such assignment.
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RE: CALLING ATTENTION NOTICE
(Query)
Shri Warlor: rose—

Mr. Speaker: | have asked Secretary
to contact them and suggest some way
out.

Shri  Vasudevam Nalr (Ambala-
puzha): We are at a disadvantage in
this House. We have no Legislature.
Where are we to go? Important
developments are taking place there.

Mr, Speaker: His purpose will not
be served by raising it like this.

Shrl Vasudevan Nair:
protect us.

You should

Mr. Speaker: I have suggested to
him one remedy. I will help him
there.

Shri Vasudevan Nair: Certain things
are laking place there which require
an immediate answer from the Gov-
ernment.

Mr. Speaker: Hon. Members should
realise that even if I take one Calling
Attention Notice g day the whole wee':
would be exhausted because so many
have been admitted,

Shri Vasudevan Nair: Kerala is a
special case.

Mr. Speaker: 1 know that. 1 can
take one calling atlention notice
every day. I want the permission of
the House if it give me guidance on
this matter. Suppose a number of
notices are received on a day, I should
dispose all of them that day: that is
to say, I should take only one out of
them, the others shall lapse and
the Members can have other re-
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medies. That is one way. Otherwise,
it I receive more than gne important
calling attention notice on a particular
day, 1 can take one that day and the
second one the next day.

Shri Hem Barua (Gauhati): On the
same day you can take one in the
morning and one in the afternoon.

Mr, Speaker: Sometimes I have been
doing it. That is transgressing the
rules. Sometimes I am doing even
that. But whenever there is such an
important business, 1 have been advis-
ing Members to table short notice
questions. I will see that they are
helped in that matter. Their purpose
will not be served by giving a calling
attention notice because that will pro-
bably come much later, whereas if T
admit a short notice question it may
be taken up earlier.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mifl the Minister has to accept
the Short Notice Question.

Shri Ranga (Chittoor): May I suggest
something to help you and help our=-
selves also? As has been the conven-
tion or procedure till now you may
choose any calling attention notice
that you like and place it before the
House. Out of the other Calling Atten.
tion Notices that have been tabled, you
may kindly make a choice of three or
four which you consider to be very
urgent and call upon the Ministers
concerned to send the replies to the
Members concerned, If they care,
they can also give it to the press. If
they are satisfied with the answers and
they do mot wish to give it to the
press, they need not do so. That
would at least satisfy the Members
concerned in regard to the urgency
of the matter.

Mr. Speaker: I can just take that
hint; but, then too, I will have to
restrict it to one more. T can ask the
Member that that information might
be laid on the Table of the House. I
will consider that.

Shrl Hari Vishnu Kamath: May I
submit, Sir, that while your general
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observation is true that normally we
do not take up more than ome “Call
Altention” notice, there have been
occasions when two have been taken
up. I sgree with my hon. friend,
Shri Vasudevan Nair, that Kerala is
a special subject and must be given
special importance in this House.

Mr, Speaker: 1 have already con-
veyed to him that I will certainly help
him. He might send a shori-notice-
question; he will have that taken up
soomer than the “Call Attention”
notice.

Shri Harl Vishnu Kamath: As
regards short-notice-questions, your
advice is welcome and wholesome;
but, unfortunately, the Treasury
Benches—may [ use your own words
~-the Ministers have refused 1o
aecept 9999 per cent short-notice-
questions. What have we to do then?

Mr. Speaker: When I am suggest-
ing it to him, I will find a way out
of it.

Shri Hari Vishnu Kamath: The
statistics for the last four years will
bear me out.

Shri H. N. Mukerjee (Calcutta Cen-
tral): In regard to matters pertain-
ing to Kerala, can you not in your
absolute discretlon in the matter of
“Call Attention" notices bring it up?
Probably, notice was given of the
“Call Attention” rather than of the
short-notice-question because of the
perennial fear that the Ministers
intervene wrongly. Therefore, when
you have full discretion and the
Kerala Members have no other
opportunity of venting whatever grie-
vances they have got in that part of
the country, perhaps you can help
them,

Mr. Speaker: Hon. Members would
kindly appreciate, when I have sug-
gested it to him, if the Minister then
refuses, 1 will have that remedy;
either I will revive it or do some-
thing in that regard. When I am
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[Mr. Speaker]

suggesting and I do not succeed—
the Minister refuses—I
might review it and take it up the

supposing
next day.

Shri Harl Vishnn Kamath: Minis-

ters should heed your advice.
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Shri 8. M. Banerjee (Kanpur): May
1 say, Sir....
Meassage from Rajya

Mr. Speaker:
Sabha.

Shri 8. M. Banerjee: I do not want
to say anything else.
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Mr. Speaker: This also might not
be said.

Shri 5. M. Banerjee: Whatever you
have said........ :

Mr. Speaker: There is no discus-
sion now. He will kindly resume his
seat,

Shri 5. M. Banerjee: You can get
something done.

12.18 hrs.
MESSAGES FROM RAJYA SABHA
Secretary: Sir, I have to report

the following messages received from
the Secretary of Rajya Sabha:

(i) ‘In accordance with the pro-
visions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to
inform the Lok Sabha that
the Rajya Sabha, at its sit-
ting held on the 1Tth Novem-
her, 1965, agrecd without any
amendment to the Delhi Land
Reforms  (Amendment) Bill,
1965, which was passed by
the Lok Sabha at ils sitting
held on the 14th September,
1965

‘In accordance with the pro-
visions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, T am directed to
inform the Lok Sabha that
the Rajya Sabha, at its =itling
held on the 18th Nowvenrber,
1965, agreeqg without any am-
endment to the Delhi Motor
Vehicles Taxation (Amend-
menty Bill, 1865, which was
passed by the Lok Sabha at
its sitting held on the 14th
September, 1965

(ili) T am directed to inform the
Lok Sabha thst the Rajya
Sahha, a* it eitting held on
the 18th November, 1985, ha<
passed the enclosed motion
referring the Foreign Marri-
age Bill. 1963, to a Joint Com-

(i)

AGRAHAYANA 1, 1887 (SAKA)

from R.§. 3112

ﬂm.i.llee of the Houses and to
request thal the concurrence
of the Lok Sabha in the sald
motion and the names of the
Members of the Lok Sabha to
be appointed to the said Joint
Committee may be commumi-
cated to this House.

MoTioN

“That the Bill to make provision
relating to marriages of citizens of
India outside India be referred to a
Joint Committee of the Houses con-
sisting of 45 members; 15 members
from this House, namely:—

1. Shrimati Violet Alva

2. Shri Abdul Ghanj

3. Shrimati Annapurna
Thimmareddy

4. Shri Farldul Haq Ansari

5. Shrimati Bedivati Buragohaln

6. Shri K. Damodaran

7. Shri A. C. Gilbert

8. Shri Joseph Mathen

9. Shri Om Mechta

10

11

12

13

14

Devi

. Shrimati Mohinder Kaur
. Shrj Sunder Mani Patel
. Shri Narayan Patra
. Shri K. V. Raghunatha Reddy.
. Shri Bubasaheb Savnekar
15. Pandit 5. S. N. Tankha

and 30 memberg from the Lok Sabha;

that in order to constitute 3 meet-
ing of the Joint Commitiee the quo=
rum shall be one-third of the total
number of members of the Joint Com.
mittee;

that in other respects, the Rules of
Procedure of this House relating to
Select Committees shall apply with
such variations and meodifications as
the Chairman may make;

that the Committee shall make &
repori to this House by the last day
of the first week of the next session;
and

that this House recommends to the
l.ok Sabha thatl the Lok Sabha do join
in the said Joint Committee and rom-
municate to this House the namesg of



